IN THE CENTRAL ADMINISTRATIVE TR IBUNAL
PRINCIPAL BENCH, NEW DELHI,

0.A. No,1104 of 1994,

New Delhi, dated this the 218t of August 1584,

HON'BLE MR. J.P. SHARMA, MEMBER (3)

PONYBLE MR. P.T, THIRUVENGADAM, MEMBER (R)

Arun Kumar Gupta,
C-8/8633, Vasant Kunj,

NEW CELHI-110 030, coe Applizant=i

Har Kishan Lal Bansal,
Gtr,5, Type IV, GPO Complex, L
AMBALA CANTT, sen Applicont=2,

By Advocate: Shri G.K. Aggaruwal,

Versus

Union of India through Secretary,
Migistry of Communications &
Chairman, Telecom Commission, -
Sanchar Bhavan, Ashoka Foad, :
NEW DELHI-110001, oo Reopondent-l

R.M. Khurana,

Suptdng Engr. (Civil),

Telecom Civil Circle=5,

5, Jamnalal BajajNgr, C-Scheme,

JATPUR 302001 . cee Rosponcantsg

H.5, Kasotia,

Suptdng Surveyor of Works (Civil),
Jeptt. of Telecom, 6th Floor,
Mohan Singh Place,

Baba Kharaksingh Marg,

Connaught .Place, ‘

NEU DELKI=110 001, oo Resionconted . -

A.S5, Gulati,

Suptdna. Engr. (Civil) Hars,

0/0 Chief Engineer (Civil), Telecom,
5C0 58/59, Sechor 34D,

CHAND IGARH-160 022.
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ey Advocate: Shri V.5.F. Krishna for official f@sﬂ:ﬂﬁﬁﬁﬁa_f;h

Or, D.C. Vghra for Privete Respondent«2,3,4, -

0ORDER (Oral)
MR. 3J.P. SHARMA, MEMBER (3)

The applicants as well as the respondents ¥ to o2 oar

executive Engineers serving in the P&T Depertmert {Civil

Wing). The next promotion is to the post of S& are Zuu

gaaBi o
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The applicants in this 0.A. hageprayed that the respunden®
be cdirected to make promotion to the post of SE(C) strirtly

in accordance with the recruitment rules from the {oz
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grade of Executive Engineer on the basis of valid tani
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2. 0n notice, the official respondent filed a uyrort

reply only on the interim relief, The private resvuncerts

5

have zlso adopted the reply filed by the official raspordap!

he
a0

In the meantime MA No.1568/94 ues filed by tre eppiicarts foc’
furthe r Fé; issuing of directions to the responcon’ to |
make appointment to the opost of SE sgtrictly in acrurdarcs
with the existing recruitment rules., By the orcar vgtod

b2 T

1.7.1994 in para 8 following interim direction was lssuod:

fHaving heard the 1d. counsel for the applicants
in detail, an interim order is passed to tho
effect that any further promction to the arats
of SEs/SWs should be only from these who ful#il
the eligibility as per Annexure A<1, wheothar
such promotions are on regular or on achot
basis or on full charge-~holding basis. This
order shall remain in force for a period cf
14 days from today."
The matter for continuance of the Interim relief wan teken

up today,

3. Both the counsels of the parties stated tha* ttrg
original applicétion should also be disposed of ant thn
interim praffin the MA as well as in the O0A amounts tgo
disposal of the original application.itself, The cuuma@i@ .
of the parties therefore, after submitting the arajurent 9

in support of their rival contentions have sgresd o3

fcllows:

1) That the recruitment rules tes since been fipalinse
es well as notified by the respondent on €.8.1594,
The responcents shall Fq}lou it in letter oand
spirit for promotion ad pér‘aﬁOtBSGiG extonrt Rﬁlas‘A

(Apnexure A=1.)



/pup/

5)

The responcents undertake

to Oray the seniority list of the Executive ﬂﬁgiﬁ%azéf  

P&T (Civil) within 2 months after merging tuo graféa )

Assistant Engineer and Assistant'Exacutive ImaimsaTa
at the level of Executive Emgineer and the dra®t
senipority list shal; be published and circuletad
among the concerned officers inviting objettisnsg

from them, if any.

The respondents may, however, give promotion ns on

interim measure on the basis of the draft seniorily

list strictly on the basis of seniority subject to

&k

final seniority list and that such promotoes. shall ..

be informed that they-are lisble to be adjustad

or aven reverted on the basis of the final sesiority

list to be notified after the cdecision of the

objections as said above.

No promotion will be made by the department curing

this period of finalisation of the seniority list in 3

para 2 sbove,

H

made.till today on any basis whatscever on adhoe baéisl‘f

temperory basis or on current charge shall not be
af fected and all such prométions shall be subject
to the aebove in para (3) and the ocutcome of ths

final seniority list,

Under these circumstances, the parties to hecr theiz =

oun cost,

(P.T. THIRUVENGACAM) (3.P. SHARPAS

MEMBER (A) MEMBEN{2)

owever, it is to make it clear that the pramatﬁaﬂ&'i"'

1O | Semmonee -



